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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 85 OF 2024
IN THE MATTER OF:-
Kedar Dattatray Gurav .... Applicant
Vis.

M/s Ichalkaranji Agro Foods & Ors .... Respondents

ADDITIONAL REPLY AFFIDAVIT ON BEHALF OF RESPONDENT No. 4

I, Nikhil N. Gharat, age about 39 years, Occupation-service, the Regional
Officer of the Maharashtra Pollution Control Board at Kolhapur having my office at
Maharashtra Pollution Control Board, Udyog Bhavan Building, Near Collectorate
Office, Kolhapur - 416 002, do hereby state on solemnly affirmation as under:-

I, am presently working as the Regional Officer, Kolhapur with the
Maharashtra Pollution Control Board, | have gone through the Hon’ble National
Green Tribunal (WZ) Pune order dated 29.04.2025. | am submitting a reply to the
affidavit on behalf of Respondent No. 4 regarding a specific reply dated 17.05.2023
submitted by respondent No.1 was considered by way of filing an additional
affidavit.

1. I say and submit that, the Board issued Proposed Direction on 12.05.2023
on which industry has submitted the reply vide letter dated 17.05.2023. The
copy of the Proposed Direction & reply submitted by the industry is enclosed
and marked as Annexure-l & Il respectively.

2. | say and submit that after a reply submitted by the industry dated
17.05.2023, MPC Board had received the letter from Medical Health Officer,
Ichalkaranji Municipal Corporation dated 28.08.2023 with site inspection
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effluent outside the factory premises into nalla through pipeline by the
Respondent industry. The copy of the letter & site inspection report is
marked & enclosed as Annexure-lll & IV respectively.

. | say and submit that, based on Medical Health Officer, Ichalkaranji
Municipal Corporation letter & report of Sanitary Inspector MPC Board has
issued Proposed Direction on 31.08.2023. The copy of the Proposed

Direction is marked and enclosed and marked as Annexure-V.

. | say and submit that, even after the Proposed Direction issued dated
12.05.2023 & reply submitted by the industry 17.05.2023 the Respondent
industry continued non-compliances as per the Medical Health Officer,
Ichalkaranji Municipal Corporation letter dated 28.08.2023. Also, as per the
report of MPC Board Officials dated 29.02.2024 observed that, the
Respondent industry complied the directions, so duration of non-
compliance is considered from 11.04.2023 to 29.02.2024 (total days 324)
for EDC calculation. The copy of the visit report dated 29.02.2024 is marked
as Annexure - V1.

Solemnly affirmed on this 15" day of July 2025 at Kolhapur.

For and on behalf of Respondent No.4

(Nikhil N. Gharat)

Regional Officer
Maharashtra Pollution Control Board, Kolhapur

Notary Public (Govt. of !ndla)
_ Dist. Kolhapur.

15 JUL 05
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL QFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, * Udyog Bhavan,

2660448 _comm— Near Collector Office,
Fax No. (0231) 2652052 Kolhapur - 416 003.
E-mail: :

Website:http:/mpcb.mah.nic.in
rokolhapur@mpceb.gov.in -

, “Your Service is Our Duty”

.

No. MPCB/RO/KOP/PD/ 2.20.C) 2_a0a3 Date: 12 ]9:7(2023.

To,

M/s. Ichalkaranji Agro Foods.

(Slaughter House)

R.S.No.813 Site No.115 ShantiNagar,

Near Shant! Hotel Thorat Chowk, A/p. ichalkaraji "’
Tal. Hatkanangle, Dist. Kolhapur.

Sub: Proposed Directions under section 33 A of Water (Prevention &
Cantro! of Poliution) Act, 1974, 31 A of Air (Prevention & Controt of
Pollution) Act, 1981 & Hazardous Waste (M, H & T) Rules, 2008 as
amended. * e

Ref: 1. Complaint received from Shri. Santosh Hattikar regarding discharge
of effluent.
2. Siaughter House Rules 2011.
3. Visit of Board officials on 11.04.2023.
4. Online Proposal submitted by SRO Kothapur

..............................................

Water (Prevention & Controf of Pollution) Act, 1974 & Air (Prevention & Control of Pollution)
Act, 1981 & Hazardous Waste (Management & TM) Rules, 2008 as amended 2016.

AND WHEREAS, it is obligatory on your part to provide adequate water and air
pollution control devices and adequate health and safety & accidentai precautionary measures
and to operate it round o'clock so as to prevent any sort of pollution in the surrounding area
and to achieve the standards laid'down under the provisions of Environment {Protection) Act,
1986.

AND WHEREAS, Board Officials visited your unit on 11.04.2023 for investigation of
the complaint and observed following non compliances.. '

During visit O & M was found very peor,

You have provided 4 to § numbers of bypass arrangements for discharging effluent
into nearby odha.

During the visit the symptoms of the discharge of the effluent were observed at the
backside of the Skin cleaning, and washing activity unit.

You have not provided ETP to the effluent generated from the Skin cleaning, and
washing activity unit and alsc not sending the same to the sister concerned unit M/s.
Gayama Entetprises.
You were not dispesing of‘ the waste material as per the consent condition imposed to
your unit. e
§. You have failed to comply the Slaughter House Rules 2011.
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AND WHEREAS, after examining the record of your case, reports of officers of the
Board & making necessary enquiries, | am satisfied that you “are causing Environmental
Pollution problems in the surrounding area and knowingly & wilfully causing grave injury to the
environment thereby violating various Environment enactments.

NOW THEREFORE, in exercise of the powers conferred on the undersigned by the
Board under section 33A of the by the Water (Prevention & Control of Pollution) Act, 1874 and
section 31A of Air (Prevention & Control of Pollution) Act, 1981 it is proposed to issue the
following directions (for avoidafice of doubt, the directions ‘include closure,prosecution,
prohibition or regulation of your activities).

) Why further legal action shall not be initiated against your unit?

You are directed to file your reply to these directions if any, within seven days from the
receipt of this notice, failing which:Board shall consider issuance of appropriate legal directions
as may be deemed fit in your case, which may please be noted.

FOR AND ON BEHALF OF THE BOARD

o . -—___..ﬂ",
{J. S™salunkhe)
+ Regional Officer,
M.P.C. Board, Kolhapur
Copy submitted for information.
1} Member Secretory, M.P.C. B, Mumbai,
2} Joint Director (Water Pollution Control) Mumbai.

Copy to: ,
Sub-Regional Officer, M.P.C.Board, Kolhapur

- He is directed to serve the directions to the above industry and submit the compliance
Report along with clear cut remarks accordingly. ‘



B Staughter House & Office

% = , . R.S. So. 613, Site No 115, Shantinagar.
WV i §§ f%gg%gg& § égg‘ﬁ ?@@ég Near Sartty Hotel, Thorat Chowk, ichatkarani

~ 416 115 Fax - ((0230)
: E-mail whaikaranjiagrofood@yahon com
- _ ‘ B Office
=ef No, o2 & /
?‘F/ 2023 /5] 812, Opp. Vikramnagar Police Chowk;.
o Shahapur Road, ichatkaranji - 418 115
Date \7! aln 3 Phore . 9822431990
To,
The Regional Officer
MPC8 KOLHAPUR

Ref. Proposed direction No. MPCB/RO/KOP/PD/2805120003 Dated 12/05/2023
Subject: - Reply to your above referred Proposed direction.

Dear Sir,
As 3 reference to the above subject hereby we are submitting our points-wise justiﬂcatton as follows:

Sr.No Points raised { Justification

01. ! 0 & M was found very poor, We regularly operate poliution control systems
and maintain good housekeeping. We segregate afl
the staughterhouse waste properly and dispose
scientifically. But some political vegetarian people
opposed slaughterhouses and frequently submit
compiaints and tried to blackmaii us. We can submit |
evidence, Please guide us and promised that we will |
maintain O & M. properly and good

0z. . We have provided 4 to 5 numbers of bypass Sir, we have not any bypass arrangements and
© arrangements for discharging effluent into never discharge our effluent to the odha because our
nearby odha. treated effluent is a good organic content fertilizer.

And this is what we used in our own Ken farm. You !
observe 4 to S holes in the boundary walls and you !
assurned that this was the bypass arrangements. But 9
these 4 1o 5 holes drain the rainwater.

Earlier here it rained heavily anag at that time

rainwater comes to our workshop, and office and
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8 Slaughter House & Qffice

R.3 So 613, Site No 115, Shantiragar.
Near Sarthi Hotel, Thorat Chowk. ichalicara:y:
416 115 Fax - {3230

E-mail : ichalkaranjtagrofcod@yahoo corm

R Office

8/12, Opp. Vikramnagar Police Chowk;
Shahapur Road, Ichalkaranji - 416 115
Phone ' 9822431900

fiooded zlt the premises so these holes were made.

For your ready reference enclosed a photo of the
same. :

03.

The symptoms of the discharge of the
effluent were cbserved at the backsids of
the Skin cleaning and washing activity unit.

For skin-cleaning activities, very, negligible water
is required. After cleaning we collect the effluent and
storage tank and transfer to ETP hardly 500 ltrs/day
aty. Generated. And this is treated in our existing ET| Pg
and treated water utilized on our own farm.

We have not provided £TP to the effluent
generated from the Skin cleaning and
washing activity unit and also have not sent
the same to the sister concerned unit M/s,
Gayama Enterprises.

M/s. Gayama Enterprises. Activities we closed
already because all the material was sent to our
sister concerned unit M/s Maharashtra FOOD
PROCESSING UNIT, PHALTAN for they have a
rendering plant so all the materlal was sent only for
skin collection, cleaning, and applying the sult for
maintaining the life and sent to the vendors. Very
negligible wastewater generated approx..500 litters.
And this treat in our existing full fledge ETP.

05.

We were not disposing of the waste
material as per the consent condition
imposed on our unit.

We run the slaughterhouse as per the consent
conditions. All the buffalo parts are valuabie. There is
nothing waste material in it and All the parts are I
recycizbie for example blood, dung, skin, horns,
tallow, etc. and these are all properly segregated and’
s0id to the recycler, and we get good value of the
same,

We have failed to comply with the Slaughter
House Rules 2011. -

We already maintain slaughterhouse rules 2011.
And maintain good housekeeping. Qur unit location
is near odha if you obsarved this odha comes from
industrial textile units and 50 many textiie effluents
come in this adha and goes to Common ETP for ;
treatment. If our wastewater drain in Nala helps to |
reduce the pollution load in odha water. also, near |
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B Slaughter House & Office
R R.8. So. 613, Site No. 115, Shantinagar,

ety _ &g‘gﬁé% égﬁ‘% E@@é% Near Sarthi Hotel, Tharal Chowk, lchalkarary.

478 115 Fax - [0230)
Ref No. IHF,@,&%’Q‘

E-mail : ichalkaranjiagrofoot@yahoo com

& Office
8/12, Opp. Vikramnagar Police Chowki,

Shahapur Road, ichalkaraniji - 416 115,
pate  :\v7) sin3 Phone - 9822431990

] our unit 2 to 3 cemeteries and al the city hotels’

' chicken wastages and chicken shops’ wastage are

[ collected in drums and these are thrown into the

: odha near our unit. We complained so many timas to
| The Nagar Parishad but no action was taken. For your
f ready reference, we enclose a photocopy of the
! same. -

We hope you will be satisfied with the above clarification and we promise that we will abide by all laws stipulate
by you. Kindly request you do not take any legal action against us. We will follow your rules & regulations.

Thanking you, Yours faithfully
For M/fs ICHALKARANI AGRO FOODS.
{Slaughter House)

= »
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1. M.S. MPCB MUMBAL
2. 1.D.{WPC} MUMBAI
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

Tel No. (0231) 2652652, Udyog Bhavan,
26680448 m— Near Collector Cffice,
Fax No. (0231) 2652052 % Kolhapur - 416 003.
E-mail: . — Woebsite: http://mpcb.mah.nic.in

rekothapur@mpeb.govin %

“Your Service is Our Duty”

No MPCBROKOPIPD/ 2.3028) 6006 Date: ‘3] osz/zozs.

To,

M/s. ichalkaranji Agro Foods.

{Slaughter House)

R.5.N0.613 Site No.115 ShantINagar,

Near Shanti Hotel Thorat Chowk, A/p. Ichalkaraji
Tal. Hatkanangte, Dist. Kolhapur.

Sub: Proposed Directions under section 33 A of Water {Prevention &
Control of Pollution) Act, 1874, 31 A of Air (Prevention & Control of
Poliution) Act, 1981 & Hazardous Waste (M, H & T) Rules, 2008 as
amended.

Ref. 1. Complaint received from Shri. Santosh Hattikar regarding discharge

of effluent.

2. Slaughter House Rules 2011.

3. Visit of Board officiais on 11.04.2023.

4. Online Proposal submitted by SRO Kolhapur
« 5. Proposed direction issued by this office dtd.12/05/2023
- . 8. Verification report received to SRO Kothapur office from

M/s.Ichalkaranfi Municipal Corporation officers dtd. 28/08/2023 as well :
as complaint vide emall through Shri. Santosh Hattikar regarding i
discharge of effluent..

WHEREAS, you are opsrating your unit in ‘Pollution Prevention Area’ declared under
Water (Prevention & Control of Pollution) Act, 1874 & Air (Prevention & Control of Pollution)
Act, 1881 & Hazardous Waste (Management & TM) Rules, 2008 as amended 2016, -

AND WHEREAS, it is obligatory on your part fo provide adequate water and air
poilution control devices and adequate health and safety & accidenta! precautionary measures
and to operate it round o'clock so as to prevent any sort of poliution in the surrounding area
and to achieve the standards laid down under the provisions of Environment (Protection) Act,
1986,

AND WHEREAS, M/s. ichalkaranji Municipal Corporation officers visited your unit on

24.08.2023 for investigation of the complaint and observed non compliances., as per

verification carried by M/s.Ichalkaranji Municipal Corporation officers it is observed that
industry partly discharging generated effluent form M/s.Ichalkaraniji Agro Foods & sister unit

E
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2,
i.e M/s. Gyama industry into odha through pipeline provided backside of premises.
However, you have failed to comply the Slaughter House Rules 2011 amended thereof,

AND WHEREAS, after examining the record of your case, reports of officers of the
Board & making necessary enquiries, | am satisfied that you are causing Environmental
Poliution problems in the surrounding area and knowingly & wilfully causing grave injury to the
environment thereby vielating various Environment enactments.

NOW THEREFORE, in exercise of the powers conferred on the undersigned by the
Board under section 33A of the by the Water (Prevention & Control of Poliution) Act, 1974 and
section 31A of Air (Prevention & Control of Pollution} Act, 1881 it is proposed to issue the
following directions (for avoidance of doubt, the directions include closure, prosecution,
prohibition or regulation of your activities).

i) Why furtheer lega! action shall not be initiated against your unit?

You are directed to file your reply to these directions if any, within seven days from the
receipt of this notice, failing which Board shall consider issuance of appropriate legal directions
as may be deemed fit in your case, which may please be noted.

FOR AND ON BEHALF OF THE BOARD

ek

(J. 8. salunkhe)
Regional Officer,
M.P.C. Board, Kolhapur
Copy submitted for information,
1).Member Secretory, M.P.C. B, Mumbai.
2). Joint Director (Air Pollution Controt) Mumbai.

Copy to:
Sub-Regional Officer, M.P.C Board, Kolthapur

- He Is directed to serve the directions to the above industry and submit the compliance
Report along with clear cut remarks accordingly. '

F-
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SUBE REGIONAL OFFICE, KOLHAPUR

© Tel No. (0231) 2652952,2660448 =~ —  Udyog Bhavan,

Fax No. (0231) 2652952, % " Near Collector.

Emas! srekolhapur@,mpcb gov in - ——— : O{ﬁcg,'l(othﬁpgn
416 003. '
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Industry Representative Officer MPC Board, Kolhapur
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